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REVIEW AND ANNUAL REPORT OF NATION-
AL INDUSTRIAL DEVELOPMENT CORPO-
RATION LTD., NEW DELHL 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): 1 begto
lay on the Table a copy each of the fol-
lowing papers (Hindi and English ver-
sions), under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the
working of the National Indus-
trial Development Corporation
Limited, New Delhi, for the year
1972-73.

(ii) Annual Report or the National In-
dustrial Development Corpora-
tion Limited, New Delhi. for
the year 1972-73 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library.
74.]

CERTIFIED ACCOUNTS OF COIR BOARD,
ERNAKULAM FOR 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 ZIAUR RAHMAN
ANSARI): 1 beg to lay on the Table a
copy of the Certified Accounts (Hindi and
English  versions), of the Coir Board,
Ernakulam, for the year 1971-72 and the
Audit Report thereon, under sub-section
(4) of section 17 of the Coir Industry Act,
1953. [Placed in Library. Se¢ No. LT-
6330]74.]

PROCLAMATION REVOKING THE PRESIDENT'S
RULE IN OrissaA.

SHRI RAM NIWAS MIRDHA: 1 beg
to lay on the Table a copy of the Procla-
mation (Hindi and English versions) dated
the 6th March, 1974, issued by the Presi-
dent under clause (2) of article 35% of the
Constitution revoking the Proclamation
issued by him on the 3rd March, 1973 in
relation to the State of Orissa, published
in Notification No. G.S.R. 120(E) in
Gazette of India dated the 6th March,
1974, under article 356(3) of the Constitu-
tion. [Placed in Library. See No. LT-
6331/74)

e No. LT-6329/

MARCH 6, 1974
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MESSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Sir, I have

to report the following messages received
from the Secretary-General of Rajya
Sabha:—

(i) “In accordance with the provisions
of rule 111 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, I am direct-
ed to enclose a copy of the North
Eastern Areas (Reorganisation)
Amendment Bill, 1974, which has
been passed by the Rajya Sabha
at jts sitting held on the 28th
February, 1974.”

(ii) “In accordance with the provisions
of rule 127 of the Rule of Proce-
dure and Conduct of Business
in the Rajya Sabha, I am direct-
ed to inform the Lok Sabha that
the Rajya Sabha, at its sitting
held on the 4th March, 1974,
agreed without any amendment
to the Presidential and Vice-
Presidential Elections (Amend-
ment) Bill, 1974, which was
passed by the Lok Sabha at its
sitting held on the 2lst Febru-
ary, 1974.”

(iii) “In accordance with the provi-
sions of rule 115 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabba, at its
sitting held on the 4th March,
1974, agreed to the following
amendments made by the Lok
Sabha at its sitting held on the
21st February, 1974, in the
Water (Prevention and Control
of Pollution) Bill, 1973.

Preamble

1. That at page 2, lines 3 and 3,—

For “Gujarat, Haryana, Jammu and
Kashmir, Karnataka and Kerala”

substitute—

“Assam, Bihar, Gujarat, Haryana,
Himachal Pradesh, Jammu and
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Kashmir, Karnataka, Kerala,
Madhya  Pradesh, Rajdsthan,
Tripura and West Bengal”,

Enacting Formula
2. That at page 2, line 6,—

for “Twenty-fourth” substitute

“Twenty-fifth”. Clause 1.

3. That at page 2, line 11,—
for “1973" substitute “1974"

4. that at page 2, line 13,—

for “Gujarat, Haryana, Jammu and

Kashmir, Karnataka and Kera-
la”.
substitute—

“Assam, Bihar, Gujarat, Haryana,
Himachal Pradesh, Jammu and
Kashmir, Karnataka, Kerala,
Madhya Pradesh, Rajasthan,

Tripura and West Bengal”.
5. That at page 2, lines 17 and 18,—

for “Gujarat, Haryana, Jammu and
Kashmir, Karnataka and Kerala”

-substitute—
“Assam, Bihar, Gujarat, Haryana,
Himachal Pradesh, Jammu and
Kashmir, Karnataka, Kerala,

Madhya Pradesh, Rajasthan, Tri-
pura and West Bengal”,

Clause 3
6. That at page 3, lines 32 and 33,—

for “Gujarat, Haryana, Jammu and
Kashmir, Karnataka and Kerala”

substitute—

“Agsam, Bihar, Gujarat, Haryana,
Himachal Pradesh, Jammu and
‘Kashmir, Karnataka, Kerala,
Madhya Pradesh, Rajasthan, Tri-
pura and West Bengal”.

<. That at page 4, line 13,—
for “Boards” substitufe—

-“Boards, of whom not exceeding two
shall be from those”.
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NORTH-EASTERN AREAS (REORGA-
NISATION) AMENDMENT BILL

As PASSED BY RAJYA SABHA

SECRETARY-GENERAL: Sir, I lay on
the Table of the Houe the North-Eastern
Areas (Reorganisation) Amendment Bill,
1974, as passed by Rajya Sabha,

13.10 hrs,

STATEMENT RE. ALLEGED ASSAULT
ON SHRI RAM HEDAOO M.P. AT
NAGPUR

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
According to information received from
the Government of Maharashtra, Field
Marshal Maneckshaw was invited by the
Nagpur Municipal Corporation to inaugu-
rate, on the 28th February, 1974, the
newly constructed Martyrs' Memorial at
the Cotton Market Chowk in Nagpur in
memory of soldiers killed in the 1971
war. The leaders of the Maha Vidarbha
Rajya Sangharsh Samiti started an agita-
tion, demanding that the statue of Netaji
Subhash Chandra Bose should be erected
at the site,

On 28th February, 1974, at 3-30 am,,
the police received information that some
workers of the Samiti had gone to the
Cotton Market and were trying to damage
the Memorial. Police rushed to the spot
and arrested two persons under 151 Cr.
P.C. while the others ran away. At about
9-30 a.m., Shri Ram Hedaoo, M.P., along
with 30 other followers, started a ‘Dharna’
at the Memorial and wiped out the painted
names of war martyrs. To avoid a con-
frontation with the Samiti the Corporation
authorities decided to hold the function
at the Corporation Hall.

However, the Field Marshal along with
Mayor, Deputy Mayor and a few corpora-
tors went to the Memorial to place a



